
 

 

NATIONAL COMPANY LAW APPELLATE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI  

 
Company Appeal (AT) (Insolvency) No. 1575 of 2023 

 

IN THE MATTER OF:  

Santosh Kumar            …Appellant 

Versus 
 

ASK Property Investment Advisors P. Ltd. & Anr.      …Respondents 
 

Present: 

 

For Appellant : Mr. Abhijeet Sinha, Advocate with Mr. Krish Kalra, Mr. 
Kartik Waxar, Advocates  

For Respondents : Mr. Arun Kathpalia, Sr. Advocate with Mr. Arunav 

Guha, Ms. Vala Srihitha, Ms. Diksha Gupta, Mr. Aditya 
Dhupar, Advocates for FC 

 
Mr. Prashant Mehta, Ms. Prachi Kohli, Advocates for 
Intervenors/homebuyers  

 
O R D E R 

(Hybrid Mode) 

06.12.2023: Heard Learned Counsel for the Appellant and Learned Sr. 

Counsel appearing for Financial Creditor. Orders Reserved. Till we deliver 

the Judgment, IRP may collate the claims but shall not constitute the 

Committee of Creditors.  

 Learned Counsel for the parties are at liberty to file their short notes of 

written-submissions not exceeding three pages within one week. 

 

  

  

[Justice Ashok Bhushan] 
 Chairperson 

 

 

 [Barun Mitra] 

Member (Technical) 
 

 
[Arun Baroka] 

Member (Technical) 

 
Basant/nn  

 


